FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insclvency Resolution
. :TromsfngorpomePem} Regulations, 2016)

RELEVANT PARTICULARS
Name of Corporate Debtor VP Bullion Private Limited
Date of incorporation of Corporate Debtor 27/04/2018
Authority under which Corporate Debtoris | Registrar of Companies, Kanpur
incorporated / registered
Corporate Identity No. / Limited Liability U51909UP2018PTC103708
Identification Mo. of Corporate Debtor
Address of the registered office and Principal | Registered Office: 135 Ganesh Nagar,

e End ol

S

=

Offica (if any) of Corporate Debtor Firozabad-283203, Uttar Pradesh, India
6. |Insolvency commencement date in respect of | 19.10.2023 (Order was received by IRP
Corporate Debior vide email dated 20,10.2023 from NCLT)
7. |Estimated date of closure of Insolvency 16.04.2024 i.e. 180 days from Insclvency
Resolution Process C it Dale
8. |Name and registration number of the Insolvency | Salyendra Sharma

Professional acting as Interim Resolution Reg. No. IBBIPA-DO2AP-NO0T37/2018-1912260§
Professional
19. |Address and e-mail of the Interim Resolution | Address: M-3, Block No 51, Anupam Plaza -
Professional, as registered with the Board II, First Floor, Above Axis Bank, Sanjay Place,
Agra-282002, Uttar Pradesh, India

E-mail ID: satyendrasirp@gmail.com
10.|Address and e-mail to be used for Address: M-3, Block No 51, Anupam Plaza -
cormespondence with the Interim Resolution | I, First Floor, Above Axis Bank, Sanjay Place
Professional Agra-282002, Uttar Pradesh, India
E-mail ID: satyendrasirp@gmail.com;
cirp.vpbullion@gmail.com
1. |Last date for submission of claims 03.11.2023

12.|Classes of Creditors, ifany, under clause (b)of | No Class of Creditors could be ascertained at
sub-section (BA) of section 21, asoerﬁmdby this stage.

the Interim Resolution Professi
13.|Names of Insolvency Professionals identified to| Mo Class of Creditors coukd be ascertained at
act as Authorised Representative of Creditors | this stage accordingly no Authorized
in a class (Three names for each class) Representative is proposed.
14.|(a) Relevant Forms and (a)Web Link:hitps./iobi.gov.inh

(b) Details of authorized representatives are | (b) Not Applicable in view of Column 13

available at:

Notice is hereby given ﬂ!atﬂ'leNahonal Campany Law Tribunal, Allahabad Bench has ordered the
ofa of the VP Bullion Private Limited on

19.10.2023 (Order was !ewwedbyRPMemldulodN 10.2023 from NCLT).

The Creditors of VP Bullion Private Limited are hereby caled upon to subrrul lhsur claims wﬂh

proof on or before 03.11.2023 to the Interim Resolution P | at the ad: 8

againstentry No. 10.

The Financial Creditors shall submit their claims with proof by electronic means only. All other|

Creditors may submit the claims with proofin person, by post or by electronic means,

(AFinancial Creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice

of Autherised Representative from among the three Insolvency Professionals listed against entry

No.13 foactas Authorised Representative of the class in Form CA. Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Sdi

Satyendra Sharma

Date : 21.10.2023 Interim Resolution Professional
Place : Agra Reg. No. IBBIIPA-D02/IP-N00T37/2018-19/12260




FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF VP BULLION PRIVATE LIMITED

RELEVANT PARTICULARS

. [Name of Corporate Debtor VP Bullion Private Limited

N

. |Date of incorporation of Corporate Debtor 27/04/2018

[

. |Authority under which Corporate Debtor is
incorporated / registered

Registrar of Companies, Kanpur

~

. |Corporate Identity No. / Limited Liability U51909UP2018PTC103708

Identification No. of Corporate Debtor

3]

. |Address of the registered office and Principal
Office (if any) of Corporate Debtor

Registered Office: 135 Ganesh Nagar,
Firozabad-283203, Uttar Pradesh, India

o

19.10.2023 (Order was received by IRP
vide email dated 20.10.2023 from NCLT)

. |Insolvency commencement date in respect of
Corporate Debtor

—

. |[Estimated date of closure of Insolvency
Resolution Process

16.04.2024 i.e. 180 days from Insolvency
Commencement Date

oo

Satyendra Sharma
Reg. No. IBBIIPA-0021P-N00737/2018-19/12260|

. |Name and registration number of the Insolvency
Professional acting as Interim Resolution
Professional

9. |Address and e-mail of the Interim Resolution
Professional, as registered with the Board

Address: M-3, Block No 51, Anupam Plaza -|
11, First Floor, Above Axis Bank, Sanjay Place,
Agra-282002, Uttar Pradesh, India

E-mail ID: satyendrasirp@gmail.com

.|Address and e-mail to be used for
correspondence with the Interim Resolution

Address: M-3, Block No 51, Anupam Plaza -
11, First Floor, Above Axis Bank, Sanjay Place,

Professional Agra-282002, Uttar Pradesh, India
E-mail ID: satyendrasirp@gmail.com;
cirp.vpbullion@gmail.com

11.|Last date for submission of claims 03.11.2023

12.

Classes of Creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by
the Interim Resolution Professional

No Class of Creditors could be ascertained atf
this stage.

w

.|Names of Insolvency Professionals identified to

act as Authorised Representative of Creditors

No Class of Creditors could be ascertained at
this stage accordingly no Authorized

in a class (Three names for each class) Representative is proposed.

=

.|(a) Relevant Forms and
(b) Details of authorized representatives are
available at:

(a)Web Link:https:/fibbi.gov.inhome/downloads
(b) Not Applicable in view of Column 13

Notice is hereby given that the National Company Law Tribunal, Allahabad Bench has ordered the
commencement of a corporate insolvency resolution process of the VP Bullion Private Limited on
19.10.2023 (Order was received by IRP vide email dated 20.10.2023 from NCLT).

The Creditors of VP Bullion Private Limited are hereby called upon to submit their claims with
proof on or before 03.11.2023 to the Interim Resolution Professional at the address mentioned
againstentry No. 10.

The Financial Creditors shall submit their claims with proof by electronic means only. All other
Creditors may submit the claims with proofin person, by post or by electronic means.

AFinancial Creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of Authorised Representative from among the three Insolvency Professionals listed against entry
No.13to actas Authorised Representative of the class in Form CA. Not Applicable

Suk ion of false or misleading proofs of claim shall attract penalties.

Sd/-

Satyendra Sharma

Interim Resolution Professional

Reg. No. IBBI/IPA-002/IP-N00737/2018-19/12260

Date : 21.10.2023
Place : Agra
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FINANCIAL EXPRESS

I’I"E_'Er'd: U3 1909GI201 TPTC 106919,
Website: www jodhpurwindfarms,com;  Registered Office:

“Samanvay”, 600, Tapovan,
Ambawadi, Ahmedabad - 380 0135,

Ph.: 079-26628300

EXTRACT OF STATEMENT OF FINANCIAL RESULTS
FOR THE QUARTER ENDED SEPTEMBER 30, 2023

[% in Lakhs except per share data]

E-mail: cs{@torrentpower.com

I Financial Year
t e
: Sarie ent ended
Farticulars 30.09.2023 30.09.2022 31.03.2023
Un-audited Un-audited Audited
Total income from Operations 2.521.13 232951 6,.653.97
| Met Profit / (Loss) for the period
| (before Tax, Exceptional and/or 1,022.43 R6R.OT 976.35
| Extraordinary items)
' MNet Profit / (Loss) for the period
br.ﬁm: tax (after Exceptional and/or 1.022.43 B68.97 076,35
' J-:-:tmnrdm::r'-.-' items)
I MNet Profit / { Loss) for the penod
-ﬂﬂl.r tax (alter Exceptional and/or 758.97 654.03 731.45
! Extraordinary items)
' Total Comprehensive Income for
| the period [Compnising Profit /
. | (Loss) for the period (after tax) and 758.97 f634.03 T731.45
 Other Comprehensive Income
| (after tax)]
Paid up Equity Share Capital 11.100.00 11,100.00 11.100.00
Reserves a
| (excluding Revaluation Reserve) e 212060 L7220
rS-u. urities Premium Account - i .
i?m:,t Worth 14.059.68 13,129.64 12,822.59
S A
| Paid up Debt Capital /
 Outstanding Debt 30,0000, 00 30,000_00 300,000 (0
Debt Equity Ratio |56 2.3 2.20
Earnings Per Share (of ¥ 10/- each)
(for continuing and discontinued
| operafions)
Basic (2) 0.68 0.59 0.66
Diluted (2) 0.68 (.59 0.66
i Capital Redemption Reserve NA NA NA
' DLbcntmc Rn:dcmp!mn Reserve 1,722.59 Goa. 10 1,722.59
| Debi Service Cover age Ratio 4.14 3.89 2.85
I Interest Service Coverage Ratio 4.14 3.89 2.85

Motes

1. The above is an extract of the detailed linancial results for the quarter ended September 30,
2023 filed with the National Stock Exchange (NSE) under Regulation 52 of the SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the
same, along with the notes, are available on the website of NSE at www . nseindia.com and
also on the Company's website at www_jodhpurwindfarms.com

2. For the other line items referred m Regulation 52 (4) of the SEBI (LODR), the pertinent
disclosures have been made to NSE and can be accessed on www.nseindia.com.

Ahmedabad
: October 21, 2023

Place :
Date -

-
JODHPUR WIND FARMS PRIVATE LIMITED

ae

TATA

TATA CAPITAL HOUSING FINANCE LTD.

Registered Address: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai — 400013.
Branch Address: TATA CAPITAL HOUSING FINANGE LIMITED, B-36, 15t & 2Nd Floor,
Lajpat Nagar - Part 2, Above Hdfc Bank, New Delhi 110024,

MOTICE FOR SALE OF IMMOVABLE PROPERTY

{Under Rule 9(1) of the Security Interest (Enforcement) Rules 2002)
E-Auction Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 3{1) of the Security Interest (Enforcement) Rules, 2002
Molice is heraby given to the public in general and in particular fo the below Borrower and’ Co- Borrower, or their legal
heirs/representatives (Borrowers) m particular that the below described immovable property morlgaged bo Tata Capital Housing Finance
Lid, (TCHFL), the Possession of which has been taken by the Authorised Officer of TCHFL, will be sold an 09-11-2023 on "As is where
is" & “As is what is™ and "Whatever there is™ and without any recourse basis”. for recovery of outstanding dues from below menfioned
Borrower and Co-Borrowers, The Reserve Price and the Earmest Money Depasit is mentionsd below, Nolice is hensby given that, m the
absence of any postponement/ discontineance of the sale, the said secured asset | property shall be sold by E- Awction at 2,00 P.M. on the
said 09-11-2023. The s=aled envelope contamning Demand Draft of EMD for paricipating in E- Auction shall be submitted fo the
Authorised Officer of the TCHFL on or before 08-11-2023 till 5.00 PM at Branch address TATA CAPITAL HOUSING FINANCE LIMITED,
B-36, 1544 2Nd Fioor, Lajpat Magar - Part 2, Above Hdfc Bank, New Delhi 110024,
The sale of the Secured Asset! Immovable Property will be on “as is where condition 18" as per bried padiculars described herein bebow ;

Malica is hereby given that the Carificalels) for the under mantioned Eguily Shares of Mis. Eicher,
Motors Lid have b=en lost | misptaced. Withowl transfer deed & the same are transfemed to
IEPF. Due nolice thereol has been given 1o Mis. Eicher Motors Lid and I We have apglied for

tha issue of Duphcale Share Cerlificates,
18 Mame of tha - Cartificain Distinctive T
Lin. Sharehalder Falio Mo, M. No. of Shares
275501 ITAEEI0] 100 shares Rs. 13- Pad Up |
1 | Mr. Girdhar Dhanesha | 17975 | 27584 Total 100 Shares Rs.10- Pasd U

-

Any person whe has a claim in respect of the said Shares should ledge such claim along with
docurnam prool with M's. Eicher Motors Lid at ils Regiztared Office, 3rd Floor - Select Citywalk,
India { or ifs RTA Mis. Link Intime India Pvt Lid,
C 101, 247 Park, LB.S. Marg, Vikhroli (West), Mumbal - 400083, within 15 days from this date
alsa Mis. Eichar Motors Ltd will procaed bo ssue duplicale cartficatals).

3 District Centre Saket, New Delhi -

Place : Junagadh, Gujaral
Crate ; 23,10,2023

Mame of the Shareholder
Mr., Girdhar Dhanesha

Moalice is heraby given that the Carificatels) for the under mantioned Equily Shares of Mis, Eicher|
Motors Lid have baen lost | misplaced, Withowt transfer deed & the 3ame are fransfered to
IEPF. Due notice thereof has bean given 1o MYs. Eicher Motors Ltd and |/ We have applied for

the mswe of Duplicale Share Cerlificatzs,
S1 Name of the Certificate|  Distinclive )
ol Snaresad | Folie | e ‘Mo, etk ol
] 273501 - ITERGI0) 100 shares Fs. 100 Paid U
T T
1| Mr. Rajendra K Shah | 17708 | 27714 Total 700 Shares R 10 Paid Up

A=

Pl
0

Any persan who hes a claim in respect of the said Shares should lodge such daim slong with
documend prood with Mis. Eicher Molors Lid 21 its Registered Cffice, Yrd Floor - Select Cltywalk,
India { or its RTA Mis. Link Intime India Pyt Lid,
G 101, 247 Park, L.B.5. Marg, Vikhroli (West), Mumbai - 400083, within 15 days from this date
alsa Mis. Elcher Motors Lid will proceed bo msue duplicate caridicalels),

1 District Centre Saket, New Dalhi -

» Radkod, Gujarat
(23102023

Marne of the Shareholder
Mir. Rajendra K Shah

FORM &
PUBLIC ANNOUNCEMENT
[Under Reguation & of the Insalvency and Bankruptey Board of India {Inschvency Resalution
Pracess for Corporate Persons) Regulations, 2016}
FOR THE ATTENTION OF THE CREDITORS OF VP BULLION PRIVATE LIMITED

RELEVANT PARTICULARS

| Wama of Carporata Debtar

WP Bullion Private Limited

Date of mcorporation of Corparate Debior

ZTIA20T8

3 [Authority under which Corparala Dablor is

incorporated | regestered

: Ecrrpurde Identily Mo, ! Limiled LI-EIJ:II|I|:|-'

Regisirar of Companias, Kanpur

US19000UP2018PTC02T08

- J!u:ll:lrnﬁs af the rEu;||51ETE|:I affice and Pnn:ipa]

Officaz (if any) of Corporate Debtor

. | Insolvency commeancamant date in respect of

Corporate Dabior

Registered Office: 135 Ganesh Nagar,
e

19102023 [Order was received by IRP
vide emall dabed 20102023 from NCLT)

Estimated date of closure of Insohvency
Resodutian Process

16.04,2024 i.e, 180 days from Insohenay
Commencarment Date

Name and registration numiber of the Insolvency
Profasssanal acing as Inlerm Resolution
Prafessional

Zatyendra Sharma
Reg. Mo. IBEUIPADIP-NONT 32016190 22004

Address and e-mail of tha Intedm Resolution
Professaznal, as regiskered with the Board

Addrass: M-3, Block Mo 51, Anupam Plaza -
II, First Floor, Above Axs Bark, Sanjay Flace
Agra-282002, Ukar Pradesh, India

E-mail ID; satyendrasirp@gmail.com

10.

s

Address and e-mail 1o be wsed for

corespondence with the nterim Resoiution
Professsonal

Last date for submission of daims

Addrass: M-3, Block Mo 51, Anupam Plaza -
II, First Flaor, Above Awis Bark, Sanjay Placs
Agra-282002, Littar Pradash, India

E-mail ID; satyerdrasirpi@amail.com;
cirpypbulliond gmed.com

03.11.2023

12,

135]h

14,

Classas of Cradiors, fany, under clause (b) of
sub-gaction (G4) of section 21, ascartalned by
1he Inhanrn F!es-:lluhun F'rufesm:ﬂal

Narras of Imﬂuenc‘y Professionas dantfiad o
act as Authonsed Represeniaiive of Creditors
in & class {Thrae names for aach class)

Mo Class of Crediors could be ascarained &9
this staga.

No Class of Creditors could be ascertaned at
this stege accordingly no Authorzed
Reprasanlalive is proposed.

[2) Relevant Forms and
(i) Details of aulhonzed rapresentatives are
available at.

(@] Wt Link https: bt govinhomeidow inads |
() Mot Applicable in wiew of Calumn 13

Wolice & harely ghen Bat e National Company Law Tricunat, Allahabad Banch has ondered the
commencement of 3 corparate inscivency resolulion process. of the VP Bullion Private Limited an
19.10.2023 [Order was recaived by IRP wide emad dated 20,10 2023 from NCLT ).

The Craditers of ¥P Bullion Private Limited are hereby called upan to submit their ciaims with
praaf on ar before 03, 11,2023 io the Intenim Resolubon Professional at the sddress menbioned
againstentry Mo, 10.
The Financial Creditors shall submil their claims with proof by electronic means only, All other
Craditors may submit the daims wilh proaf in person, by post of by alectronis maans,

AFinancial Cradior befonging 1o a class, as isled against the antry No. 12, shallindicate its choica
of Authonsed Representative from amang the fhree Insolvency Professionals fsted ageinst entry
Wo.13 o act as Authonized Rapresentalive of 1he class in Form CA. Not Applicable
Submission of false or misleading proofs of claim shall attract penalties.

Date : 21.10.2023
Place : Agra

Req.

Edl.
Satyendra Sharma

Imterim Rasolution Professional

Mo, IBBNPA-DIE/IP-MO0T 3T 201 B-1901 2860

L

TATA

Undar Saction 13

TATA CAPITAL HOUSING FINANCE LTD

Regd. Office: 11th Floor, Tower A,
Kadam Marg, Lower Parel, Mumbai-400013. CIN No. UGT120MH2008PLC18Ta52

Peninsula Business Fark, Ganpatrao

DEMAND NOTIGE

and Enforcement of Security Interest Act, 2

(2) of the Sacuritisation arld Fi'r'r"-';'-nsr.ru-:':r.ltlrl of Financial Az

02 [“Act”) read with Rule 3 of the

Security Interest (Enforcemant) F"IJ|E5 2002 (“Rulas™),

Wheraag the undersigned being the Authorized Officer of Tata Capital Housing Finance
Limited {TCHFL) under the Act and in exercise of powers conferred under Section 13 (12)
read with Rule 3 of the Rules already issued detafiad Demand Nofices dated below under
Saection 13(2) of the Act, calling upon the Borower(s)'Co-Borrower(s)'Guarantor(s) (all
singularly or together referred fo "Dbiigors’)Legal Heirs)'Lega! Representative(s) listed
hereunder, to pay the amouniz mentioned in the respective Demand Motice!s, within 60
days from the date of the respactiva Notica's, as per details given below. Copies of the said
Motices are served by Registarsd Post A.D, and are available with the undersigned, and

Public Metice For E-Auction For Sale OF Immovable Properties
Sake ol Immesable propély morlgged & IIFL Hame Finange Limiled [Formarly known &8 India Indalem Housing Finance Lid. ) (IIFL-HFL) Corporate Ollica al
Plod Me 58, Lidyog vikar, Phase-0y, Gurgaon-122015 (Rarvanal and Branch Office a1 " A-1C & A-10, Znd flocr, Nobda Sec1s, Noida, Gautam Budh Nagar -
201301" under the Securillsation and Reconstruction of Financlal Assets and Enforcement of Secuwrity Interest Act, 2002(hereinafter “Act). Wherags
the Auhorizad Cficar (A0 of IFL-HFL had taken tha possession of the follwing propartyfias pursuand bo tha roticaissweed WS 13{2) of the &t in the follawing
lean aceountsprospect nos, wilh a dghl e sell e same on "AS 15 WHERE I5, A5 13 WHAT IS BASIS and WITHOUT RECOURSE BASIS™ for realzaton o
WFL-HFL 3 dues, The Salewill be done by the undergigred threugh e-aucion phatform pravided & the website, www iiflonehome.com

Borrower(s) / Demand Motica Degeription of the Immovable | Dete of Symbolc Pagsecalon Rosarve Price
Eﬂn—ﬂmmr{iﬂ Date and Amount progerty’ Secured Assat 09-Aug-2023 Rs.2,16,00,000/-
aranbai(s) 23-May-2023|Althal partand parcst of the praperty [Tatal Outstanding {Rupees Two Crore Sixieen

1, Mr. Viay Kshan Ngam | Rs.1,04,20,050/- (Rupees | bearing Prnpﬁ- 13;’ ﬂurd area | Ag On Date 05-0ct-2023 | Lakh Only)
2 Mr Ay Migam (One Crore Four Lakh Twenty | admeasuring 4644 sq. ft., Carpet anea
5 ,.,Qm o v | Thoussnd FityOniy) admeasuring 5614 sq. 1, Bul Lp | PO 10500443 | Eareet Money Depost (ERE)

: : i area admeasuring 684D sq. ft, Total | (Rupess One Crore Five | py 29 g0 000/ (Rupees
#. MrRishabh Nigam Bl Incradse Mot | o ~ "¢ o aree 75155 o, f, | Lok Sbty Thousand One | rucoe " Ge Lakh Sixty
5. Mrs Shakunfia Nigam | Re. 2,00,0901- Utyosg Vihar Extn, Ecatech-2, Graater | Fundred Forly Three | pye o oryy
{Prospect No 966912) [ (RupeesTwolakhOnly)  Jyoins  Gautam Buddha Nagar, | Onf)

201301, Uttar Pradesh, Incka
Date of Inspaction of property EMD Last Date Date! Time of E-Auction
25-Nov-2023 1100 hrs -1400 hrs 01-Dec-20Z3 till 5 pm. 04-Dec-2023 1100 hrs.-1300 hrs.

Mode Of Payrment - EMD payments are 10 be made vide anling meds only, To make pavments you have 1o dail ibtps e, ifionehame. eom and pay
thecigh bnk available for tha property’ Sacured Sesed only,

Mete: Paymen link foreech propanty! Secured Asset s different. Ensura you are using §nécaf fhe prapesty! Secured Assat wauirend to buy vida public suctian,
For balance payment, upen seecessiul Be, has b pay Mrough BTGSMEFT, The accounts detalls are a5 follws: a) Name of the Acceunt:- HIFL Home
Finance Lid., b) Hame of the Bank:- Standard Chartered Bank, c] Sccount No:-38038Taxxxx  followed by Prospect Mumber, dj IFSC Code:-
SCELONIG00, o) Bank Addrass; Standard Chartered Bank, 30 M. G, Road, Fort, Mumbai-400001.

Terms and Conditions:-

1. Forparticipating In e=auction, lending Bdders required to reglster thelr desals aith e Sendce Provider ittps:iwaes. | 1flonevomme,cam well in advance
and hes |o cragha the login accaunt, login [0 and passward. Inbending bidders hava fo submit ! zand thair “Tendar FORM” along with the paymend detads
lewwards EMO, copyof tha BYC and PAN card al e above manfioned Branch Office

2, Thebidders shall improwe their offer i mulliple ol amound mentioned urder the cokimn Bl Increage SAmount’, Incase bid is placed in the ks 5 minules ol
the clasing time of the aucion, the closing tme will awamatically get extandead far Sminutes,

3. Tha sucoassiul bidder showd deposit 25% af the bid amouns (after adjusting EMD) within 24 hours of tha eccaptance of bid price by the A and tha
bance 75% of the bed ammount within 15 days fom the date of confirmation of sake by e secured crediton, All deposit and payment shall be n the
prescribed mode of paymeant

4. Tha purchaser has to bear tha cess, epplicable stenp duty, fee=, and any cther siabdory dues ar other duas Bee murscipal tax, elechriciy charges. land
and @l othes incdantal costs, charges nchuding all axas and radas oulgaings relating $o Fe prapety,

3, Bidders are advised W ogo through the websibe hittps: v iifloneheme.com and https:iiwew.iifl.comheme-lcansproperties-for-auction foe
detaliad t2rms and condfons of suclion sale & auction appcation farm before submitling thesr Bids for taking part in the e-auction sake proceedings,

6. Fordedails, halo procadure and enline training on e-auction prospective biddars may contect tha senvice pravider £ mail I0:- suction fl@6A. com, Support
Halplrie Murmbears:Z 1800 2572454,

T, Foranygquery nesated o Propedy details, Inspection of Propety and Onbre bed edc. call IFL HFL 8ol free no. 1800 2672 499 From 09:30 hrs to 18:00 hrs
bebereen Monday 1o Friday or wrile bo emall:- auction. hi@iiilcom

8. Modics s haraby givan o abowva said barowers to collect the househald aricles. which were Bing in the secured s=zet &t the Sme of taking phisical
poessassion within T days, otheswisa [FFL-HFL shall not be responsibls for anyless af praperty undar the cicumsEnces

9, Further the notice s hereby green o the Borrawen's, tatin case they (il o collect ihe abave sad article s same shall be Sold n soondandcs wibh La

10, Incase of default in paymend 3 any stage by the successiul bidder { auction purchasar within the sbove stipulated ime, the sale will be canceled and the
amaunt efready paid wil be forfsibed (ncluding EMOY) and the propary will b= again put io=ak.

11, AD reserves the nghls b paslpanedcancel arvary tha bams and conditicn of lEndanauction withoul assigning any reason thaneal. Incase alany dispubain
tendesiuction. the dession of 40 of IIFL-HFL will be finad

STATUTARY 30 DAYS SALE NOTICE UNDER RULE & (6) OF THE SARFAES] ACT, 2002

Thi: Brerouser & heredy natied b pay the sum as menlioned above akong wih upho cated interest and ansllary expenaes belore 1he dale of Tender/Auction,
filinig which thee property vl be auctioned'sald and balance dues B ary wil b recovensd with indere gt and cost

Place : MNokda Date: 35-0c-2023 Sdi-Authorised Officer, IFL Home Finance Limted
Registered Office: - KRM Towers, 8th Floor, Hamington Road, Chetpet, Chennai- 600031,

IDFC FIRST
Bank
Tel : +51 44 4564 4000 | Fax; +97 44 4584 4022

Notice under Section 13 (2) of the SEcurlti:atinn and Reconstruction of Financial

Tha following borrowers and co- hurn::-wers availed tha I:ualuw mnamlnnad sacured f:::lans from IDFB FIRST Bank Limited (erstwhile
Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) The loans of
the below=mentioned borrowers and co- borrowers have been secured by the morigage of their respective properties. As they have
failed to adhere to the lerms and conditions of the respectve loan agreements and had become irragular, thair kan were classifiad
a3 MPA as per the RBI guidelines. Amounts due Dy them to IDFC FIRST Bank Limited (erstwhile Capital First Limited,
amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) are mantionad as per respactive
notices issued more particutarly described in the following table and further interest on the said amounts shall also be applicable
and the sama will be charged as per confractual rate with effact from their respective dates.

IDFC First Bank Limited

{erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Eank Limited)
CIM : L6S110TNZ2014PLCOGTTS2

. Qutstanding
Loan Name of section
ﬁ'n Account Tﬂg:‘f borrowers and| 13 (2) ;::‘;;';'l;f‘ Property Address
Mo, co-bormowers | Mofice Date 13 2) Notice
1 |[17195658) LOAN 1. NAZAQAT | 11.10.2023 | 2535358 83-| ALL THAT PIECE AND PARCEL OFONE PVT.SHOP
AGAINST SALMANI ON GROUMD FLOOR, WITHOUT ITS ROOF RIGHTS,
PROPERTY( 2 MAUSHAD AREA MEASURING 20 5Q. YDSIE, 16722 500
SALMAM| MTES. FREE HOLD BUILT UP PROPERTY BEARING

NO. 32-B, QUT OF TOTAL AREA MEASURING 46.05
al). YD5., LE., 36.5 50Q. MTRS. SIZE (193 X 216
114"y OUT OF TOTAL AREA MEASURING 281,19 5Q
¥YD5.. OUT OF KHASRA NO. 4318, OLD KHASRA NO.
4310, SITUATED IN THE AREA OF VILLAGE
AZADPUR COLONY KNOWN AS RAMESHWAR
MNAGAR, DELHI-110033, AND, BOUNDED AS: EAST:
GALI, WEST: OTHER'S PROPERTY

NORTH: OTHER"S PROPERTY, SOUTH: ROAD

You are heraby called upon o pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated
with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the deiails shown in the above table
with confracted rate of interest thereupon from their respective dates and other costs, charges ste. within 80 days from the
date of this publication, faifing which the undersigned shall be constrained to initiale proceedings, under Section 13 (4) and
gaction 14 of the SARFAESI Act, against the mortgaged properties mentionad hereinabove fo realize the amount due fo
IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC First Bank Limited). Further you are prohibited under Section 13 (13) of the said Act from transferring the
said secured assels aither by way of salellease or otherwise, Sdl-
Authorized Officer

IDFC FIRST Bank Limited

lerstwhile Capital First Limited, amalgamated with

IDFC Bank Limited and presently known as IDFC First Bank Limited)

Date : 23.10.2023
Place : NEW DELHI

Public Notice For E-Auction For Sale Of Immovable Properties

Sr.| Leoan | Mame of Borrower(s) Amount as per Reserve Earnest Possession
No| Ale. |/ Co-borrower(s) Demand Notice Price Money Types
Mo | Legal Heir(s) | Legal
and | Representative/
Branch| Guarantor(s)
1.| TCH | Mer. Pawan Kumar Rs. 1,19.11.671/- Shop No, 28 - Shop Mo, 26— Bhusical
HFO3 | Verma Sjo Mr. Ram | (Rupees  One Crores Rig. 33 00,000/ Rs. 330,000/ (Rupees 1%
6200 | Krizhan Verma. Nineteen Lakh Elewen | (Rupees Thiry Three Thiree Lakh Tharty
0100 | Mrs. Babli Verma Thousand Eight Hundred Lakh Qnly) Thowsand Only)
0746 | Wio Mr, Pawan Seventy One Only) And And
64 |KumarVerma = 0| 20 ssssscsceceseea Office Mo. 12 = Office Mo, 12 =
2e-0d- 0 Rs. 4.2, 00,000- Rs. 4,20,000/- (Rupess
[Rupees Forty Two Four Lakh Twenty
Lakh Only) Thousand Only)

Description of the Immovable Property: All that piece and parcel of the Commercial Shop bearing Mo. 28 (On Ground Floor)
Admeasuring 20.12 Sq. Mirs (Super Covered Area) Siluated at Ram MNagar, Pargana Loni, Tehsil & District Ghaziabad (Uttar Pradesh),
with all common amenities mentioned in sale daad

And Commercial Office bearing No. 12 (On First Floor) Admeasuring 18.69 Sg. Mirs. (Super Cover Area). Situated at Property Mo, 366
(Oid) & 430 (New), Siuated at Ram Nagar, Pargana Loni, Tehsil & District Ghaziabad (Uttar Pradesh), with all commaon amenities
rmentionad in sale deed. Boundaries: East - Property of Seller {Shap Mo, 26 & Office Mo, 13), West - Kothi of Nawab Sahab, North-Housa
of 5 Niwas Ji, South=Comman Passage 11

Mate ; - SA filed by the Borrower against TCHFL (602/2022) is pending before DRT, Lucknow, Mo stay order is passed against TCHFLin
b sl Case

Mote ;- The biddars ara advised to conduct due diligence befora submitfing the bid.

At the Auction, the public generally is invited 0 submit their bidi{s) personally. The Borrowen s Co-Borrower (s} are hereby given last
chance to pay the total dues with further intarest within 15 days from the date of publication of this nofice, failing which the Immaovable
Property will b2 sold as per schedule. Tha E auction will be stopped if, armount due as aforesaid, with interest and costs (incuding the cost
of the sale) are tendered 1o the Authorised Officer or proof is given o hes satisfaction that the amount of such secured debt, interest and
cosis has been paid before the dale of the auclion. Mo officer or ofher parson, having any duly io perform in conmechion with thes sale shall,
however, direcily orinderectiy béd fior, acouire or attempt to acguire any interestin the Immovabde Property sold.

The sabe shall be subjact fo the condilions prescribed in the Security Interest (Enforcement) Rules, 2002 and to the fofowing further
conditons:

The E-auction will take place through portal https:iwww.bankeauctions.com on 09-11-2023 between 2.00 PM to 3.00 PM with
limited extension of 10 minutes each.

Termns and Condition; 1. The particulars specifiad in the Schadule herein below have been stated 1o the bast of the infarmation of the
undersigned, but the undersignad shall not be answerable for any error, misstatement or omission in this proclamation. in the event of any
dispute arizing as to the amount bid, or as to the bidder, the Immovable Property shall at once again be put up fo auction subject o the
descrefion of the Authorisad Officer. 2, The Immovable Property shall not be sold balow the Resarve Price, 3. Bid Increment Amaount will be:
A5, 10,0000 (Rupees Ten Thousand Only} 4. All the Bids submitied for the purchase of the property shall be accompanied by Earmest
Money as mentioned above by way of a Demand Draft favoring the “TATA CAPITAL HOUSING FINANCE LTD." Payable at Branch
address. The Demand Drafts will be retumed ta the unsuccassiul bidders afier auction. For paymend of EMD through NEFTIRTGS/IMPS,
kindly contact Authorsed Officer, 5. The highest bidder shall be declared as successful bidder provided atways thal helshe is legally
cqualified 1o bed and provided further that the bid amount & nol less than the reserve prce. Il shall be in the discretion of the Authorsed
Officer to decline acceptance of the highest bid when the price offered appears so clearly inadequate as to make it inadvisable to do so. 6.
For reasons recorded, it shall be in the discration of the Authonsed Officer to adjoum/discontinee the sale. 7. Inspaction of the Immevable
Properly can be done on 02-11-2023 between 11 AM to 5.00 PM with prior appainimenl. B, The parson declared as a succassiul biddar
shall, immediately after such declaration, deposit twenty-five per cent of the amount of purchase moneybid which would includs EMD
amount to the Authorised Officer within 24Hrs and in default of such deposs, the property shall foriwith be put io fresh suchion/Sale by
private treaty. 9. In case the initial deposi is made as above, the balance amount of the purchase money payable shall be paid by the
purchaser to the Autharised Officer an or before the 15th day from the date of confirmation of the sale of the praperty, exclusive of such day,
or if the 15th day be a Sunday or other holiday, then on the first office day after the 15th day.  10. In the event of defaull of any payment
within the period mentioned above, the property shall be put to fresh auction'Sale by private treaty. The deposit inchuding EMD ghall zfand
forfestad by TATA CAPITAL HOUSING FINANCE LTD and the defaulting purchaser shall losa all claims to the property. 11. Details of any
encumbrances, known fo the TATACAPITAL HOUSING FINANCE LTD, fo which the property is liable: as per table above. Claims, if any,
which have been put farward to the property and any other known particulars bearing on its nature and valus: as per tabde above, The
IntendEng Bidder is advised 1o make their own independent inquiries regarding encumibrances on the property including statutory liabilites
arears of property tax, alactricity atc. 12, For any other details or for procedura online training on @-auction the prospective biddars may
contact the Service Provider, C1 INDIA PYTLTD., Address: C1 INDUA PYVT.LTD. 3rd Floor, Plot No.68 sector-44, Gurgaon, Haryana-
122003 Mab, : BEEGEE203T & Phone | 72919681124 (1125 1126 Email ID: guigrat@clindia.com |/ supportibankeauctions.com or
Manish Bansal, Email id Manish.Bansal@tatacapital.com Authorised Officer Mobile Mo B5BB9B3606. Please send your query on
WhatsApp Nurmnber -~ 3993078665%. 13. TDS of 1% will ba applicabla and payable by the highest bidder over the highest declarad bid
amount. The payment naads o be deposited by highest bidder in the PAN of the ownar borower(s) and the copy of the challan shall be
submitted bo our company, 14, Pleass refer to the below link provided in secured creditor's website http:lisur lifmhove for the above
detailzs. 15, Kindly also visitthe Enk: hitps:iwww tatacapital comiproperty-disposal. html

Please Mote - TCHFL has not engaged any broker'agent apart from the mentionad auctioning partner for salefauction of this property.
Interested parties should onky contact the undersigned or the Authorised officer for a queries and enguiry in this matier.

. : P . . / Sale of Immevable property madgaged ta IFL Heme Financa Limited (Formesdy known as Indsa infotine Howsing Finance Lid | JIFL-HFL) Corporate Offlce at
the said Obligor(s)Legal Heir(s)/Legal Representativa(s), may. if they so desire, collect | | gy 'ag Uidyeq Vinar e V, Gurgaon-122015 (Haryana) and Branch Office at “A-1C & A-10, .'If-r?uflmr Woida Sects, Hnldﬂ.‘aumm Budh
the respactive copy from the undarssgned on any working day during normal office hours. Nagar - 201301°! “Plat No. 30/30E, Upper Ground Flocr, Main Shivaji Marg, Najaigarh Road, Beside Jaguar Showroom Mot Nagar, New DelhiOffice
In connection with the above, Notice is hereby given, onca again, io the said Ubligons) Mo 1, First Floor, Mahaluxmi Metro Tower, Plot Mo, c -1.5ectar - 4, Vaishali, Ghlmabaul Litar Pradesh - 20101 0" under the Securitisation and

irfel i § Reconstruction of Financial Assets and Enforcement of Security Inferest Act, 2002 (haranafar “Act’). Whereas tha Auhorized Céficar (“407) of IIFL-HFL
Egzmﬂﬁ$£'2| fﬁﬁ?ﬁﬂ?&ﬁgﬁ'&;ﬁﬁﬁ;ﬁgﬁ w:hgﬂ?:;‘if:smtgﬁfsra%?; Fard laken fhe puﬁsusskmﬂfll'-a faloaing propertyies pursuand 1o he nolice ssued '..I'E‘.E-IElcrlhe.ﬂ-l:linll'rru‘r:llluwn; aan accounispraspes nos. with a rghl
P ; 3 ) : oW ag < Spe b ] b gk the same an A4S 1S WHERE 15, AS 15 WHAT 15 BASIS ard WITHOUT RECOURSE BASIS" for realization of IFL-HFL's dues, The Sale will be done by
ingether with further interest as detailed bedow from the respective dates mentioned below mg ur-neragned rnrnughe a.u:lwn plat-lnrm pmmmmlm wzhall:e Hwhﬂnnennme_cm'n
in column (d) bif the data of payment and / or realisation, read with the loan agreement and ; , a mand Nale ; y ma ﬁﬁm Mih |
other dotumentsiwritings, if any, execuled by the sad Obligor(s), As security for due ind Amount property! Secured Asset Re.90,08, 000-
repayment of the loan, the following Secured Assetis) have been mortgaged fo TCHFL by L 1rnJumzﬂ23 Al that ;.;u-l and parcel of the property bearing zz-.luug 2023 {Rupans Ninety Lakh
the said Obligor(s) respactively. 1. M. En'uashan i Rs. 75,85, 3530\- (Rupses \Mustil No-41, Kila No-Bi2, {16 13'12-2}[Tosal Outstanding As | it Thausand Only)
: : 2. Mrs Hemlata Saventy Five Lakh Sily |18/2(2-12), 2311(2-2), 22{3-13), 191(3-0). Are8| On Date 05-Oct-2023 [EamestMenty D¢
Contract | Name of Obligor(s} Total Quistanding Diate of 3, Mrs Maya Dl Fave Thousand Three  |ad Measuring 420 Sq.Y4 (3780 Sq. FL) Camet|  Re76.07,005- | (EMD)
Na. Legal Heir(s)/Lagal Dues (Rs.) as an Demand Notlce | |12 Mohan los Factory | Hundred F'ffa' Nine: {?'"l:-'I- Area Ad Measuring 2024 Sq. FL. and Buill Up| (Rupees Sevanty Six Rs.9,00,800/-
Hﬂpm‘tﬂth’!!s, bﬂlﬂw datnl DHI'E ﬂf HPA tFmspm Hn 9?3.51!1 o N'E:EE:'MEEE‘JHI'IQ EHD'E 5:] H.E-E.E:"'IE Cdmy L-BH'I Saven Thousand I:RI_I;,IE'EE Nirvs Lakh Eghl
- . & 977152) Fs. 5MW-' IFELH:IEH- Wiaka Mauja Palwal, Jila Palwal | Faridabad Cily Fave Cinly) Hurdrad Cnly)
981784 | Mr. Akhuri Aywsh Chandra | Az on 1611W2023, an amount of | 16-10-2023 Fifty Thausand Only) |Faridabad, 121002, Haryana, India. {frea
2 | iBorrower)and Rs. 24,03,018 /- (Rupees| g7.10-2023 admeasiring 4562 5q. 1)
har. Akhuri Piyush Chandra | Twenty Four Lakh Three 1. Mr. Abhishek Bhadana 3 ?gm%riﬂini m H'r;gga;lasnd m::aea:ﬂh;-_d property bearing Plot 25-Jul-2023 R3.73,34,000- (Rupaes
] Thousand Eighte 2. Mrs Poonam Ghangal | Rs. T2.80,T18- (Rupees |Mo- 960-4, Sec- 21-0. Land area admeasuring - Sewenty Theee Lakh Thirty
(Co-Bomower) and en Oniy) 3. Righek Constructiors | Seventy Twa Lakh Eighty | 089 sq. i, Carpel araa admassuring 674 sq. 1L, mgﬁfﬂ‘fﬁj Four Thawsand Only)
Description of the Secured Assets/immovable Properties/ Mortgaged Properties : Pyt LI HME”“;%"“ 5‘“—"3"“ Super buii up area admeasuring B39 5q. .| pe 7305154  |EAMGEE
All that Piece & Parcels of Residential UnitFlat bearing No. T - 1508, 15th Floor, 4, Rahul red Sidaen Ony) | Fardabiad, Fardabad Mit, Fardabad, 121001\ i nees Sovanty Thise
Admeasuring Super Area 920 50, FL Situated at Tower Terra, Project Gayatr Life, Plat No. {Prospect No 977489) %W Haryana, India Lgkh Five ;.:du;ﬁu % m.r,;uwl_-akr
) i i =] B {rupaes ne Hun LIRG G ]
GH-01F, Sector- 16, Grealer Moida (W), Gautam Budh Nagar - 201301 (Uttar Pradesh). Fifty Thausand Grly] Four Only} Thirty Three Thousand
TCHHF | Mr. Gopi Chand. | As on 16102023, an amount of | 16-10-2023 Four Hundred Only)
070300 | (Borrower) and Rs. 34.60,554 /- (Rupeas Thirty Four 03-10-2023 1. Mr. Banjesay Kuma D Jul- 2023 A shat part and parcal of the property baaring| Date of Possesesion | Rs.14,28,0000- (Rup=es
(10049 | Mrs. Rekha Rani | Lakh Sixty Thousand Five Hundred Filty 2. Mr. Arun Singh Rs. 14,94 610/- (Rupees | Third floer, with all its realTerrace rights towards 12-0cs-2023 Founeen Lakh Twenly
3, Mrs. Hira Dest Fourteen Lakh Minety  |Back Side of bult up properly bearing Plot No. E- : Eighl Th:umu: Only}
1124 | (Co-Borrower) Four Only) ) Total Qutstanding As
(Praspect Na HFGLFLT"E%_EE"@“EE 54, Area admaasuning 450 sg. ., Carped area| fg Date 05-0ct-2023 [EAMES |
Description of the Secured Assets/immovable Properties/ Mortgaged Properties : IL100&1474) o il jadmeasuiing 40559, A, Out of Knasra No. 24114, | gy 15,48 1021 {Rupees EMD
"All piece & parcals of Residential cum Commercial Immovable Property Admeasuirmg :?m-ﬁm g:‘;f&;g;":ﬁ:ﬁiﬁ;%ﬁiﬂ:{;ﬂ:ﬂﬂﬁiﬂ E" H“E;: L*‘:'EEFI? Five = R, 2:. .a:l.fmF ;
T24 63 50. Mirs, Le. 866,66 Sq. Yards, Consisling of Residential Land Admeasuring T&Fm . upﬂ&m thtamuagg' N : ¥ pisand Qe {Rupses One Faty
; Thousand ' undred Two Only) | Twe Thausand Eight
705.13 5q. Mirs. (Cowered Area 165 Sg. Mirs.) and 03 Shops on Commercial Land Hurdrad Cily}
.ﬁ.l:lmeasuring 12.50 Sq. M*.T_E. I:Cﬂ'l.'EI'l::‘:Ij Ares 19.50 Eq M’I]'S] Cumpris&dm Khasra Mos. i Mr $«B!:_$T 18- Jur-202% Al that past and parcel of lhe F*Wf-flh' b'.'!ﬁril'l!; Date of Possession HEJEMWW*I:HUF-EEE»
470, 471, 472, 473 & 476N (KH), Siluated al Village Pohalli, Pargana Daurala, Tehsil 2, Mrs. Redha Ranl, Rs. 24.95,529- (Rupees |Third Floor, Pyt Mo 404, without roofterrace|  12-0c1-2023 Tweanty Tao Lakh Sty
Sardhana, Disti. Meerut — 250502 (Uttar Pradesh), with all other common amenities (Prospect No I:_"*“-'FJ?F Fﬂ"fll-__ﬂthNl"B?r rights, Area measurng 585 sq. 1l Carpet area| Tory Bitetanding As | Four Thausand Only)
menticned in Gift Dead. Boundaries: East - Raasta Approx. 26 f. Wide [Side 65 L), West - IL10190079) i e runﬁmm “[“ﬂ‘;ﬁﬁ;"“ﬂ ".ﬁjtffi ., Saleable ﬂf“.ﬁﬁpﬁi,{" On Date 05-Oct-2023, _ =
Property of First PartDonor (Side 65 ft.), North - Property of Tikaram (Side 12011, South - : - T oy o & oA e e N | . Fim. 2564 4. - AR
e . : 217, 2, ! | land ereal o pes Taamy Fve Lakh Rs.7 26,400/
Progerty of Angoon Devi (Side 1201.) Rs. 25,000/ (Rupess [2dmeasuring 2700 sq. A, ouf of Khasra No B85,) Siey Four Thousand | (Rupees Two Lakh
TCHHL | Mr. Tarun hson 16/10/2023, an amountof Rs. 11,21,088/- | 16-10-2023 Twerty Fue Thousand Oy} Pakka Lad Dora 1306-03, situated in area of| Four Hundred Nine Oriy) | Twenty Six Thousand
035100 | Sehdev (Rupees Eleven Lakh Twenty One Thousand Yikioe Mot mnbagee Dol YOO Pollr Hined L)
: _ _ | 03-10-2023 Date of Inspection of property EMD Last Date Date! Time of E-Auction
019012 | (Bomower) and | Eighty Eight Only] is due and payable by you 20-tion-2023, 1100 hrs 1400 s 22-Now-2023, 1l Spm 24-Nay- 2023, 1100 b 1300 hrs,
5240 & | Mrs. Anila Devi | Loan Account No. TCHHLOGS 1000100125249 Hiode DiPavment = E e = e
TCHIN | Alias Anita and an amount of Rs, 50,253 /- (Rupeas Fifty nay throug -:*"ﬂ@p-ﬁw - ? i
035100 | Sehdav Thousand Two Hundred Fifly Three Cnly) is Hote: Pa t Ao " cured A ;
010012 | (Co-Borrower) |due and payable by you Loan Account Mo public a4 ._ b
9016 TCHINOIS1000100129016 i.e. todaling to Rs. oy d. b ot
1,71,341 /- [Rupees Eleven Lakh Seventy One SCHLO0IE00, &) E
Thousand Three Hundred Forty One Onily) Terms.and Condltl

Placa: Dalhi Sdi- Authorised Officer
Date- 23-10-20Z3 Tata Capital Housing Finance Ltd.

as Shalimar Garden Ext. -

Description of the Secured Assets/immovable Properties! Mortgaged Properties :
“All peece & parcets of Residential LIG Flat Mo, 3 - 03 (With Roof Rights) on Second Floor
(Backside LHS Portion) of Triple Storey Building builiup on Plot Mo, 202, Admeasuring
Coverad Area- 400 5g. Ft. Le. 37,16 5q. Mirs., Situated at Village Pasonda, Locality known
01, Pangana Loni, Tehsil & District Ghaziabad - 201005 (Uttar
Pradesh)., with a8 commaen amenities mentioned in sale deed. Plot No. 202 bounded as:
East — Plat Mo, 203, West — Piot Mo, 201, North — Road 30 Fi.. South — Service Lane 10/
Wide."

“with further interest, additional Interest atthe rate as more particulary stated in respeclive
Demand Mofice dated mentioned above, incidental axpansas, costs, chargas el incurmed
il thve: date of payment andlor realzation, Ifthe said Obligor(s) shall faif to make payment to
TCHFL as aforesaid, then TCHFL shall procead against the abova Secured
Asselis)immaovable Propertylies) under Section 13(4) of the sasd Act and the applicable
Fules entirely at the risk of the said Obligor(s)’Legal HeinsyLegal Representative|s) as to
thie costs and consequences.
The said Obligor{siLenal Hew{s)/Lags! Representatvels) are prohibited under the said
Act fo transfer the aforesaid Secured Aszetziimmovable Property, whether by way of
sale, lease or otherwise withoul the prior written consant of TCHFL, Any person wheo
condravenss or abets contravention of the provisaons of the Act or Fules made thereunder
ehall be liable for impasonment andior penaity as provided under the Act.

Crate: 23112023
Place: Dhalhi

sdi-Authorized Officer,
For Tata Capital Housing Financs Limsted

1. Forparicpating in e-auction, Indending biddars reguired fa regisiar their dedails with the Sardce Provides hitps:fweea lifionebame,com well in edvance and
Feas b crearhe thes kegen accound, logim 1D and passward. Inbending Didders have 0 submt S Send hedr “Tender FORM alang with e pavmenl detais lewards
EMD, copy o tha KY'C and PAN card at the above mentionad Sranch Office.

2. Tha bidders shall improwe eir offer n multiple of amourd menlionad under the cofumn *Bid Increase Amound In casa bid is placad in the last S minuas of

thie st time af the auction, thedosng tme will astematically et estended for 5 minutes

The successful biddar shauld depasit 25% of the Bd amount (after adjusting EMD}) within 24 hours of the acceptance of bed price by tha ACQ and the

balarce T5% o fux bid armoun] wilken 13 daws from e dabe of confirmatan of Sali by Ihe secuned credibar, A depesd and paymend shall ba in the

prescribed mede of payment.

4. The purchaser has to baar the cess, applicable stamp duty, fes, and any oiher stabulory dues or athar dues lie municipal tax, alactricity chamgas, land and
all othesr incdental costs, changes including all taes and rates outoo s reiating to the props My,

5. Bidders arz advised i go through the webssa hitps; e il cnehome, com and hiltps eees, il comfhome-kens/proparties-far-auction far dataled ferms
and condans. of auclien sale & auclion apalcation Torm bekae submting thesr Bics for taking part in b e-auclion sale procesdings

B, For details, help procedure and erine raining an e-suction prospectve Didoers may conlact the service peorider E mall 1D suction, M. com, Suppend
Helpline Mumbers: @ 1800 267 2459,

7. For any guary refalad 16 Property datals, Inspeciion of Praparty and Onding bid o, call I1IFL HFL bofl fres no, 1800 2672 4959 from 09:30 hrs o 18200 hrs
berhween Monday sa Friday arerite in emait- auction. hig@ifl.com

8. Motice is hereby giwan to sbowe said borrowars bo colect the household aficles, which wara lying in e secured asset &l the ime of taking physical
passesskn within 7 days, oherwse IFL-HFL shal not be responsiole S ary kiss of progerly under the circumslances

9, Further the motics is hareby gluan tothe Borswerrs, that in cass they tail o colsct the above said articles same shall be aold in aceordance with Law,

10, In case of defaull in payment a1 any stage by the successhid bidder [ auction purchaser within the above stiputated e, the salke will be cancelled and the
armcnt alraachy pac will b Farteibed (rdciuding END and tha properly wil beagan pulio sae,

11, A0 reserves e AGAS b postpongcanced o vary e s and condiliaon of bendarauction wihoul agsning any redsod hersal, [ cade ol any dspale in
bendar’Auction, the decision of A0 of |IFL-HFL will b= final.

STATUTARY 30 DAYS SALE NOTHCE UNDER RULE & [6) OF THE SARFAESI ACT, 2002

Tha Barrcwar are hanaby nofified 1o pay the sum as menlionad abave along with upba dated inberest and ancilary axpenses balore tha dabe af Tandan!Awciion,

failing which the proparty will b2 sucticnedizald and balance dues ifany wil be recovered with intenest and cost.

Place : Delhi, Date ; 23-10-2023 Sdi- Authorised Officer, For IFL Home Finance Lid.
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